IR R 3

490t
" 1950, -

1101 1979,

- after referred to as the pr1nc1pa1 Act) the followmg prov1so shall be

.0 Law—3 .

Rep 'by Act.....,l.c.?.-.i..,.of\lg 99’, s -?ﬁ»ﬁg/él

- THE CONTINGENCY FUND .F INDIA (A MEN)MENT)
ACT, 1980 .

No. 4 or 1980

[121;h, February; 1980]

“An Act further to amend the Contrngency Fund of Indla Act, 1950.

Be it enacted by Parhament in the Th1rty-ﬁrst Year of the Repubhc
of Indla as follows:—

~

1. (1) This Act may be called the Contlngency Fund of Ind1a (Amend-
ment) Act, 1980.

(2) Tt shall be -deemed to have come into force on the 22nd day of

'October, 1979,

2, To sectlon 2 of the Contlngency Fund of Indla ACt 1950 (herem-

added namely —~"

‘Prov1ded that durmg the perlod begmmng oni- the Zan day of

OCtober 1979-and ending on the 31st day of March, 1980; this sectioh

shall have effect sub]ect to the modification that for the’  words:

“fifty crores of rupees”, the words “one hundred and ﬁfty crores of
_rupees” shall be ‘substituted:’. : :

3. (1) The. Contmgency Fund of Ind1a “(Amendment):- ..Or'dinance,
1979 s hereby repealed‘ S e e

(2) Notwrthstandmg such repeal anythmg done or any actlon takenv,

under the prm(:lpal “Act, as amended by the.. said Ordlnance, shall be

-deemed to have been’ done or. taken under the pr1n01pa1 Act as- amended

by thls Act,
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